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O.A No. 1478/00 

ot. oa.os.01 

Hon'ble Mr. Justice R.R.K. Trivedi, v.c. 
Hon'ble Maj. Gen. K.K. Srivastava , A.t'1. 

/. -

We have heard Sri N.L. Srivastava, l earned 
counsel for the appl icant and Sri R.c. Joshi, lea rned 
counse l appearing for the responde nts. 

This O.A has been f iled for a direction to the 
respondents to allow the applicant the same scale of pay 

and salary as is admissible to the carpet Training Officer 
-

·w·.e.£ the date the applicant ha s b een put in charge of -his r e s pective training center. The benefit has been 
claimed on the same lines a s given by the judgement of 

t h is Tribunal in O.A No. 237/87 and 370/90 passed on 

12-09-91. 

We have cons i dered the submission of learned 

c ounsel f or the a pplicant. No where in the application , 

applicant has giv en tl"le date on \'lhich he .Joined as 

carpet Training Officer . He has a lso not ];11~ filed any _.... 
a ppointment l e tter showing any jus tification ~~the 
claim of the applicant

1
raised through this application. 

order dt. 12 .09.91 was passed by t h is Tribunal in O.A No. 

237/87 which was filed in the year,87 and o.A No. 370/90 

which \"1as filed in the year,90. The application a ppears 

also highly time barred . In the circumstances, we do 

not find any merit in this appl ication and is 

accordingly No costs. 

Member- A. Vice-Chairman. 

/Anand/ 


